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CENTRAL ADMINISTRATIVE TRiBUNAL 
BENCH, 

O.A No. 450/93 	 1994 
l.A. No. 

DATE OF 'DECISION 221994 

Shri D.P. Sarvaja 	 Petitioner 

Shri K.G. Bhatt 	 Advocate for the Petitioner (s) 

Versus 

Union of India and Others 	
Respondent 

Shri Akil Kureshi 	 Advocate for the Respondent(s) 

CORAM. 

The Ho.n'ble Mr. N.E. patel 	 Vice Chairman. 

The E4on'ble Mr. K. Ramamoorthy 	 IIerrtbr (A) 

JUDGMENT 
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D.P. Sarvc lye 
1 	 -r J..) 

Otd 5urk6 !VQ Sihor 

Advocate Shri K.C. Bhatt 

Versus 

Union of India through 
The Dir actor General 
Dopcirtmenr 
ilinistry of Communication 
Par1iamaet Street, 
New Delhi 

The Post i4ster General 
Rajkot Region, RdjkOt. 

The Si. Supdt. Of Post Offices 
Bhavnager Dn., Bhavnagar. 

sstt. supdt. of Post Offices 
Bhavnagar Wast, Sub. Dn. Ehavnagar. 

App 1 Ic a nt 

Respondents 

Shri Akil Kureshi 

O R A L - JUD G E ci E N T 

In 

O.A. 450 of 1993 	Date: 25-2-1994. 

Per Hon'ble Shri N.E. Patel 	Vice Chairman. 

Ehatt learned advocate forthe applicant seiics 

pormission to withdraw the O.A. unconditionally. Permission 

granted. o.e. stan1s disposed of as withdrawn. No order as to 

costs. 

(K. harnamoorthy) 
	

(N.B.Pte1) 
iember (A) 
	

Vice Chairman. 

*AS. 



.RI.: 
21hmcc)ed £3 Tr1C(l 

opuication 	 of I3 
	 11 

Transfer poiicaticn he, 	 O?d h.Pt - No, 

CL 11131 

Cy-if3 d that no itir 	beu 15 reuirsd toba 

taken and the case L ftt fc c sievet to ho Record 

Room (Decijod) 

Dated : k\c\ 
-ounterign: -' 

Section Of± r/eoe Dhir 

' 	eef tL Dalnq 
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